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3. Amoadment of section izénﬁor soction 129 of tho pnnmnal Act, the -
following section shall bo substituted, ammely 'x- { Wi T
“129 (1) If the construction of a building Is :txrtod or if a building
is matedally altered or oroctad.
{3) without ganction as required by sectioa 126 (1); or
T (b) without notico as requited by section 124 (2); or
Y )  whew sanction Bas béon’ refussd; of e oow
(d) in contraveation of the terms of any sanction zmntbd of
: {¢). whon the sanction has lapsed; or
- (f) in contravention of any bye—laws made undcr clauw (¥i) oF sub-
cnon (1) of section 209.

. the-' Council or Nagar Panchnyat may make za order directing that such
construction or erectionor- altoration of the building shall be demolished or
altered by the person at whoso instance the erection or alteration of tho builldiag was
doee, within a petiod of thirty days from the dats of stcvis of the order;

Provided that no order of demolition or altsratioh shall be mids ugleds
the person is given a ressonable opportunity of being heard for showing
cause within a period of fifteen days why such order shall not be made.

{2) Any person aggrieved by an order of tho Council or Nagar Panchayat,
¥3 the case may be, under sub-section (1) may prefor as appeal against ths
ordet for Modifying or aunulling the ordér to the Appoliaty Tribunal within
the period specified in the order for the d&molition or alteration of the
building which it relates:

Provided that the Appellate Tributisl may entertain an appeal after oxpiry
of tho said period if it is satisfied that there was sufficient cauge for not
Eim.x §t within that period: :

(3) When no" appeal ‘has bBeen proferred against a1 order made by the
Couacil or Nagar Panchayat uapder sub-ssction (1) or where an ordeér made
tinder sub-section (1) has been codfirmed -om appeal, the .person agailst whom
tha order bas beea made shall cumply with the order within the perind specifisdt
Jheteln or within the period fixod in the order passed on appeal. On failure
of the person to comply with tho order within sueh period, tha Council or
Nagar Panchayat may cause the demolition or alteration of the building to
which the ofder relates 6 and the &xpenses of such domolftion or altetation
thail bo tecoverable from .guch pertdd 43 an artear of fsnd rovenua ot ux,

. (49) Subject to such order by the Appellato Tribunal on nppegl nndur
tub-ssction (3), every ordet mady by the Cotinelf 9:' Nugur Pmdnyu ‘under
Jhis gection shall be final.”
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s o Tznecrﬁqn of sechions 129 X, 129 B, 1€, 199 D ang 199" B :—Afiae
;@09,1 :9!01' the principal Act; fhe following wectiohs 129 A, 1290 8,129 C,
129 D and 129 E gpan be Inserterd, namely ;. - ‘
. “|1.29}t- (1)- Motwithstanding anything coatained in any provision of
his Act, it shall be lawful for the Council or Nagar Panchayat at'ahy time,
before or after making an order of domolition under rélgvant sections or
. of stoppage of the

Construction or ercction of any building or execution
of any work .under relovant soctions,

of such <omnstruction or crection or

to’ make an’ order dirccting The scaling
., Sonstruction or erection or ‘w

work or of the, premiscs in which such
; ork is being carried on or has beda comple~
ted in the manner prescri

ibed by rules, for the purpose of carrying out
?Nl provisions of this Act '

-or for proventing any disputoas ‘to the nature
. ‘tad extent of such erection gr work:

‘Provided that no order for such ®oaling or atopping under syb-section
‘sinll bo made unlest the peraon is :givea a reasonable ogpoctanity of being
~-beard for showing cilige within o poriad- of fiftcen days why auch order shall
aot be made, .

(2) Where any construction or erection or work -or any premises in which

any construction of crection work is being carried on, has or have been scalod

-‘er-gtopped the Cooncil or .thr Nagar Punchgyat, as the case -maybg, may fot
Ave purposs of ‘demolishing such conmstruction .ot .erection .or work ig, .agegr-
- damte ‘withitheprovisions ‘of this Act, order.such stappags or seal 1o-bo romoved.
(3) Any person aggrieved by an order under sub-section (1) may prefer

an -appesl .to thz Appellate Tribnaal ‘for anodifying -or anomiling .such ordes
‘writhin the period spovified .in tho -order -made under .gub-section (1), .
" '129B. ‘Sdbject to ‘the provisioms of sectiom k29 C pf -this Act. mo
building which was constructed with permission of -the Council ar Nagar
‘Panchayat, wus tlm ‘case may bo, before coming ‘into’ oparvation -of .pbove
section 129 or 129A, shall bo‘ordered 1o bodemolishod or alterod:if 1ho statg of
the building including its height is fit for human habitation and also not
'in -dangerous «tats or structarally sound.and .atrogg -except . miner alteration
 or -orientation ol Lae building sespecting doors, windows, . opaning, Jbalcogy,
Rermce, Stc. -8 per speciication proscribed. by sules .and byedaw. ,

"The owmer or occupier simll ‘carry out such mimor alteration or. niienta
“tion of the building withth ithree ‘modths from the «date of \receipt 10f motics
with specification from the-Council ‘or Nagar -Panchayat.2a :the vasscmay e

Explanation :- the word “minor alteration or orientation of the building”

" sl IncluBs  weiter’eourso system, lighting, fite- sagitatieq/latrine
‘System, verttilatiot Jand patural Mignaystem fand :such » pther :prevontive meamure
-agninst digaster. E T e g ' : '
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/- TI29C." (1) - Notwithstanding.- anything.- contained .in this Act, if any
4 :’bundmg or a' postion. .thereof -m any locality i_s, in the Oplmon of the-
State Government for security reasons or protection of the locahty to be
n. .. Tecorded, dangerous or causing mconvomenca to the residont or to other
x: 2 POr300s including owger or, occupier of the such building ‘'Who "have legal
accgss thereto or to ‘the neighbourhood thereof, the State Govomment may-
.firect the Mun1c1pahty to make appropriate order for removal or altcranon
.of the buijlding or apomon thereof in the pablic interest.- The Council or-
.. . Nagar Panchayat as the - caso’ may bo, in addition to any ‘action that may
~; be taken under 'this' Act as requu‘ed by ‘the State Governmient, shall,
.. _snbiect to reasonable _compensation " jn approptiaté case to be  paid as
., may, Dracnbc b_y a notice in vmtxng with a statoment "of reasons ‘thereof,
rt’ero the owner of " such ‘buildmg within  a period* off'notf less than
bnc month to be specified from thfo date of sarvice of notice ‘to remove or
- altef balcony "or projection ‘of structure or hanging. veranda including
whatsoever of any'nature or to taks such:steps for alteration of the -building
of a portion “thersof as shall appoear to the' Council or Nagar . Panchayat.
as the case mey ‘be, npecessary ia order to prevent such danger orimcon-
. v¢mcdcc ammg thcrcfrom. o T e :

oo .
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R X

e

“"Provided that no order of demolition’ or altcrat}on shall bo made .unless
the person is gw:n a reasonable opportunity:-of. - being:.. heard for,;. :howmg
“causs within a pcrxod of fifteen days: why such--order:. shall not-, be':made..
TR R e . %
Sl (2)' "The Council "or Nagar Panbh.lylt, 'a.s the::case may bq, '.may bchrc
the period’ of any such notice has expired, taks such tomporary measures as it. thinks.
nfit to prevent 'thé’ danger or inconveniente arising therefram; and any expenscs
- incurred by the Council or Nagar Panchayat in taking such temporary measures
:'shall be recoverable’ from. the owner of the building adjusted qut of the
(. eompensation to be 'paid as tho case may be. '
N | Ve g .
“-"'(3) In case of default by the Council or Nagar Panchayat as the case may be,.
.16 take laction within-such period specified by. the State Government., in its
dire¢tion issued- under sub-section (1) of section 129.A, the .Deputy Copmissioner
..subject : to: such: order - of- Appcllate Tribunal: on appqﬂ if . ang, may make an
s:order . for -removal or.alteration .of the, buxldmg .or & pornop themo,f i

diately..in'-the manner ‘provided :jn_submgection (1). ..

CoarticunianLy e
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il (4) Any pefson aggrieved--by amiorder. nndet thxs sostion ey, PRIfEF. ‘“’_
diappeil to- thé’ Appellate :Ttibunal for modifying : oz apnulling .-such 3R Q§

*  within the period spcc;ﬁcd in the order. PO TR S LI
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1”D Conlti i I 'lthtato Govern-
. tution of Appcﬂatc ﬂb'nn

. ! . . nunal ofc:- (1
mc.n lhll], by nonﬁcatzon 1m the oﬁdll Gazcno, cgo:mxituza an Appdhto
Inbunal. . consxsting of one person who is or has been a Diltrict Judxo 14

Q

section 129(2) 129
8 y A(3) and 129(:(4).
(2) The Appellatc Iribunal ma

Period speci ; . M2y entertain an appeal after expiry of such
o ﬁﬁnpﬂfxﬁcd. in the order if it is satisfied that there was sufficient cause f
8 1t within that period. use for

(3) The Appellate

Tribunal may after givin i L
8 opportunity of being heard
to the Mu, Pass orders thereof as it thinks fit confirming or modifying
.+ OF annulling the ordee appealod agninst,

() The Appellate Tribunal shall pot make an interim order against the
Coundil or the Nagar Panchayat or its officer or the Deputy Commistioner
-as the case may be unless an opportunity is given to the Council or the

Nagar Panchayat or its officer or the Deputy Commissioner to bo heard in
the matter.

129 E. Tbe State Government may designate one orf more Superinten-
ding Enginecer of Public Works Department, Manipur for determination
of the walue of the building or the portion of the building to be demolished
or altered or damage caused to such buildiog in the courss of implemen-

tation of the order made by the Council or Nagar Panchayat, 23 the
case may be.”

A. SUKUMAR SINGH,
ngmy (Law), Govt. of Manipur,

_—

Printed at the Directorats of Ptg. & Sty,, Govt. of Manipur/305-C/29-8-2005.
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